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CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

l>EsPA·rcu o, TROOPS FIIOM LISBON TO 
GOA 

Sbrl lndrajlt Gupta (Calcutta-
South West): Under rule 197, I beg to 
call the attention of the Prime Minis
ter to the following matter of urgent 
public importance and I request t•hat 
he may make a statement thereon:-

'The despatch of I.600 Portu
guese troops from Lisbon to Goa." 

Tbe Parliamentary Secretary to ti" 
Minister or External Affairs <Shrl 
Sadath All Khan): Government have 
seen reports in the press that a mer
chant s,hip, s. S. Nyassa, of the N.:
lional Company of Navigation. Lis
bon, has been chartered by the Por
tuguese authorities to carry about 1600 
Port ugurse troops from Portugal to 
Goa. The ship sailed from Lisbon on 
8th March, 1961. ThcsP troops arP 
stated to be in replar.ement of tronps 
who have finished t,heir term of ser
vice in Goa and Daman. 

Government are nw11r<' that therP 
ar<· substantial numb(>rs of Portugu<'se 
lroopi; i-till in the• Portui::ues1• po.�ses
slons of Gon. Daman nnd Diu but 
would attach no spN·ial si!miflcnnce 
to the pr<'�C'nt mov<'nwnt reportr.d. 

Shri lndra,t,: r.uptn: May I know 
whether apart from these J)Tess re
i,orts, our GovernmP.nt have any 
means of verifying whether these 1600 
troops are really replacements or rein
fol't'ements to the existing Portuguese 
(arrisons in Goa, and also whether 
Go�rnment's attention has been drawn 
to a report, I think, of only a couple 
of days ago, that Portugal has an
nounced plans for a civil defence orga
nisation in her oveneu provinces? In 
other words, is there any information 
that tM civilian population of Goa 
mav also ·be conscripted in the name 
of ·defenc,e into some sort of seml
mJJitary preparations? 

Tbe Prime Mlallter ... ...... 
el hterul Main (8ml lawa-

barlal Nebra): We have oo 
direct means of verifying 01�:1 accounts 
about Portuguese activities. Naturally, 
we receive other information too from 
various sources. which sometimes helps 
us to find out if it is true or not; ex
cept this piece of news direct means 
we have none. 

As for the second matter raised by 
the hon. Member, I have no informa
tion about it. 

12.2'7 hrs. 

PAPERS LAID ON THE TABLE 

NOTIFICATION UNDER COMPANIES ACT 

The MlnJster of Industry <Sbrt 
Manubhal Shah): I L.:g to lay on the 
Table a copy of Notification No. GSR. 
414 dated the 22nd March. 1961, mak
ing certain alterations in Schedule VI 
of thE' Companie!' Act. l 956, under 
sub-s<·rtion ( �) or section 641 of the 
said Act. 

I Plo<·(•<i ;n  Lihr<,,.11. Se1• No. LT· 
2797 /61 .  I 

DtsPt. \ct:D f'F.l!SONS ( C0>,1Pt:NSATJON A NO 

RF:HAll!LfT.�TI01') Tnmn AMF.NDMENT 
Ruu:s 

The Ileput�· Minister of RehabUl
tation (Shri P. S. Naskar): T hl'g to lay 
on thr Tnhlr a copy of the Displaced 
PC'rson� (Com�n�ation and Rehabili
tation) Third Amendment Rules, 1961. 
publi!-h(id in Notification No. GSR. 370, 
dated the 18th March. 1961, under sub
!-WCtion (3) of section 40 of the Dis
placed Persons (Compensation and 
R<!habilitation) Act. 1954. 

[Placed in Libraru. 
2798/61.) 

12.21 hrs. 

SeP. No. LT-

MESSAGE FROM RAJY A SABHA 

Secretary: Sir, I have to report the 
fo11owing message recoeived from the 
Secretary Of Rajya Sabha: -

"In accordance with the provi
sions of rule 97, of the Rules of 
Procedure and Conduct of Busi
nea in the Rajya Sabha, I am 
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directed to enclose a copy ot the 
Orissa State LegislatUl'e (Delega
tion ot Powers) Bill, 1961, which 
has been passed by the Ratya 
Sabha at its sitting held on the 
30th March, 1961." 

JZ.Z8i lu9. 

ORISSA STATE LEGISLATURE 
(DELEGATION OF POWERS) BILL 

LAID ON THE TABU:--AS PASSED BY 

RAJYA SABHA 

Secretary: Sir, I lay on the Table nf 
the House th.11 Orissa State Legislature 
(Delegation of Powers) Bill, 1961, as 
passed by Rajya Sabha. 

JU8� hrs. 

PRESIDENT'S ASSENT TO BILL 

Secretary: I also lay on the Table of 
the House the Orissa Appropriation 
(Vote on Account) Bill, 1961, passed 
by the Houses of Parliament during 
the current Session and assented to by 
the President since a report was last 
made to the House on the 27th March, 
1961. 

12.121 hrs. 

PUBLIC ACCOUNTS COMMI'ITEE 

THIRTY-FIFTH REPORT 

Sbri Barman (Cooch-Behar-Re--
served-Sch. Castes) : I beg to present 
the Thirty-fifth Report of the Public 
Accounts Committee on the Appropria
tion Accounts (Defence Services) ,  
1858-511, and Audit Report (Defence 
Servicea), 1960. 

-·---· 
\ 

12.29 bn. 

ESTIMATES COMMITl'E!: 

HUNDRED-AND-THDtllr:tB REl'<>RT 

Shrt Daappa (Ba�lore): I bel 
to present the Hundred and Thirtieth 
Report of the Estimates Committee on 
the Ministry of Food and Agriculture 
(Department ot Agriculture) on the 
subject 'Exploratory Tubewells Orra
nisation'. 

12.29! hrs. 

DEMANDS FOR GRANTS-contd. 

MINISTRY ot· EXTERNAL AFFAIRS-Contd. 

Mr. Speaker: The House will now 
pr()(·ecd with the further discussion 
and voting on the Demands for Grants 
under the control of the Ministry of 
External Affairs. The time allotted is 
6 hours. We are starting this at about 
12.30 p.m. today; we shall conclude this 
today. We can sit till 6.30 p.m. 

The Prime Minister and Mlnllter 
of External Affairs (Shrl Jawabarlal 
Nehru) :  Some time was taken the 
other day also. 

Mr. Speaker: About half on hour 
was taken on the other day. All Tifht. 
The hon. Minister will have to reply 
today. We Rhall try to conclude this 
by 6 p.m. if not by 6 p.m. !'Come time 
afh·r 6 p.m. Anyhow, we i;hnll con
clude thi� today. 

Shrl BraJ RaJ Slnsh: Let him reply 
tomorrow. 

Mr. Speaker: No, it would not ,io 
on till tomorrow. 

Acharya KrlpalanJ: (Sitnmarhi): 
Mr. Speaker, Sir, since we discw1ed 
foreign affairs last year, certain event. 
have taken place which need our con
sideration. One ot the11e is the report 
of the team of officers of Uie External 
Affain Ministry who met their coun
terparts on the 80-called border l11ues. 
The Report deftnitely says that 10 far 




